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IN THE CENTRAL ADMINTS

R.A.Nc.11/2001 (oa No.

Dr.

Director, Natlonal Con

29,

S

G.S.Soméwéb s/0

Pankaj Singhvi Mar
V

Union cf Indla thr

Aquculture, Departmént of

operétion (Extension D1v1=10n), Krishi Bhewan, New

Delhi.

‘

Minist

~

Secretary,

TRATIVE TRIBUNAL,.JAIPURABENCH;

-JAIPUR -

536,/95)

Date of order:- 12.04.2001

Shri Late' Shri . K.R.Somawat,

missicon for- SC/ST, State-Office,

Jaipur, MJnlstry of STCJal Justlce and Empowerment, C-

Lal Koth1 Scheme, Jaipur.
.« Review Applicent

ersus

ough’thé,Secretary; Mjnistry of

Agrlculture‘ and Co-

ry °f  Social  Justice and

Empowerment Scheduled Castes ’DevéJopment Divieion

(SCD), Shastri Bhawan, New Delhij.

Principal,

Nilokheri, Haryana.

PER HON'BLE MR, N.P

-Extension

. Education Institute,

\ -+ Respondents

ORDER

This | Review

'Application has  been

-NAWANT, ADMINISTRATIVE MEMBER

recell/review the order of this Tribunal dated 2.3.2001

(Ann.RA/2) passed in Oa No;536/1995,"Dr. G.S.ngawaf V.

Union of India and ors.

filed to

N



v

2. Vide

‘.dispOSed

.operative

- ordetr

i)

o . 5

dated

2.3.2001,  this Tribunal had

of the Jaid OAz-by lpartly allowing. it. The-

Part of‘the order 1= extracted hereunder'—.

"1i) Respcndente No.l shall pay 1nterest @ 12%
per annum on the - amount cf . arrears of
incremente'iand leave salary ‘paid _to‘ tneA
applicant as conaequent1al rellef flow1ng from . -
the judgment - of 'the ‘Guwahat;. Bench . of thie
Tribunal 1in »OA _No}'d53"of' l993.'from 39 days
after‘ ft1e date 'of decision ile. fron
,27.10;l993 to.,the déte  such .payments »were'
actually ~made. 'This . direction .snall_ be
comolied wltn within 2 monthsiof the date,of‘
-recejpt of a copy of thls order,

Reqpondent No 2 =hall check whether thef

'recordable warnlng, whrch was to be deleted in

. 4
terms -cf |

order dated 25.3. 1994 (Ann.A3) of

.respondent No 1 1ssued in pursuance of the
- judgment |cf -the ‘Guwahati Bench (supra), has
actually been deleted from :the ACR/service

" order; -

" and the actual date of jOJang v1z.

"but his pay w111 be fzxed on 9.4. 1991 as

‘the éame

Ministry

basis. He|

had .

record and if not found to be deleted, delete

forthwith on: the

o

strength of this
iii) -The applicant will be'consldered tc have
been apoointed on the post of Deputy Director'
for SC and ST in the Commission for SC and ST,
of Welfare'on 23.ll.l988 on-notional

would not be entltled to any arrears

-of pay. and’ allowances for the- per1od 23. ll 88

9.4. l99l“r
if he
the -
/

1onned said -post on 23.11.88 and




T

M
L

: 3¢
' consequentigl bkenefits of such refixation will

be pa:d to him w1th1n four months fvém the

date of re?elpt of a copy of this order. The

'said perlod will ‘also be oounted for comput:ng

-~

) o 'the‘pens1onab1e service of the appllcant.' he.

' | ' . .
applicant éha]l-not, however, -be entitled: for -

countino‘ the period . “petween 23. 1] 88 and

8.4. 1991 aL.qualnfylng service for the post off

Deputy-Dlr
S
Director .For.’SC and-.ST 1n' the Mlnlstry of

ector for promotzon to the post of,

Welfare. v

- In.the circumstances; parties are left to

bear their own costs.

¢

3. We have perused the averment= made in this Review .
Applicatlonvand aleo perueed the order delivered by this

‘ B -
Tribunal on.2,3.2001.1n OA No.536/95.o

4. It}is bontended by the Review Appllcant kappl:cant
in the OA) that'on reflxatlon of h1= pay as per the
directions of the Trlbuna] dated 2.3. 2001 rendered in OA
'?»' ) y uNo. 536/95, there:w111 be drop in the qalary and totalA
.‘emoluments of the applloant- He has also annexed 3
.statement 4(Ann.RA 4) giving detaiié of the"pay that

. ‘/ -
wculd be worked out on the. ba=1= cf notional promotion

and Athe- pay draw% by the appllcant on- the poat of
Lecturer upto - 8. 4\1991 and - thereafter on the post of.
_»Deputy D1rector. On g01ng through the said atatement, we
~do not fJnd any drop in the baSJC pay ‘of the. appllcant.
.In any case, it is not for the Trjbunal tec go into
'suhEequent pay.flxat1on that w111 be - carrled cut and 1f
"the -appljcant uis' agqr:eved by .any By flxatlon

consequent” to- the'.lmplementatlon of the order . dated




Y

~

2.3.2001 in OR No.53§/95 of the Tribunal,,it is'Open to

. Central Government has relaxed the recru1tment rules as'

him toAmake a representation to the Department and- if he
L.

4is still not ‘satisfied} it is again open “to him to

approachr~the' oroperi_forum' for__redressal' of his
grievance. TheAReview Applicant ha= also mentioned that
Central' Government, in -consultation' with : the Union
Public service Commission, can' relax _any' of the

prov1s10ns of' the Recruitment 'Rules, but whether the

N

per the cuidelines 1ssued byfthe>Department of Personnel

nd Trainlng v1de oM dated 18.3;1988}/23.10.1989 or not. ;-

is'again’not ) matter for thie Tribunal to go into_in

the, Review Application. In any,'case,, the. Review

Applicant has himself -not clearly steted that _the

recruitment rules_have already peen amended and if,qfor

arguments sake} the recruitment rules Were already

amended, it was for the applicant to produce a copy ©of

the amended recruitment rules before theaTribunal, if he

.uas'expected to ga:n any advantage of the, amended rules.

In the absence of aPy such documents producedAby the

: applicant, there 4 no question ' of the Tribunal re-

apprec1at:ng the matker -on the boSlS of the said vagu®

averments 1n this Review Application andh therefore, the
question of modification of the order dated 2. 3. 2001 in

. ! .
OR No. 536/95 deoes nFt_ar1se./

"5.. The 4review applicant has ‘lso mentioned about 2
: - o L o
typograhical errorvin Para 9 page 13 of the order dated.

2.3.2001 Lendered in OB No. 536,/2001 stating that the -

correct date“ shodld'-have_ beén 23.11.1988 and —not

\

o. 4 1988 as typed. We agree that this»is a typograhical

error and consequently the date 9.4.88 mentioned in pare

9 at page 13- . of the, order needs to be corrected as

V4 v~/-(/ v /

'Z;ef/”/fif__'t
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4

23.11.1988. It is|alsc brought that the para following

para 9 should be ﬁumbered as Pera 10 instead of pafa 9.

,

This also needs toibe corrected.

i .
‘ .
1 . . - .

6. In view of above discussionsg, the Review
|
3

~ application is allowed only to the extent that the date -

’

9.4.88 occuring iﬂ para 9 at page 13 df the order dated

'2.3.2001 renderediin OA No. 536/95 may be corrected to .

N :
read as 23.11.1988 and the paragreph following paragraph

9 may be numberéd as 10. The Review Application is

|

) |
disposed of accordingly.

(N.P.NAWANI)

I
|
i
\
|
| ;
| a .

| / (STK.BAGARWAL)

ADM. MEMBER JUDL . MEMBER



